_ prayed for.

0.A.No. 306/91
Both sides are represented through Counsel. Time
7

2646491

till 30.7.,91 granted to file repl& as a 1ast chance, as

DpP

Applicant is repressnted through Counsel,
appears for the respondents,

ane
‘Counter has not been

filed, Mamza The case is'posted for further direction
on 2,9,91. o
30,7491

NUK & AVH
e Girijavallabhan for the applicant.

Mr- P-Ramakrishnan-Proxy Counsel for the respondents.

The Proxy Counsel on behalf of the learned counsel
for the respondents submits that a week's time be given
to indicate whather the seiection has taken place and
the applicant has also been considered, ‘

Respondents have not filed reply though the
application has been admitted on 1.3.91. In the
interest of justice last opportunlty is given fo this
purpose. Post the matter on 10.9.91 for making a
statement regarding selection.

Let the matter be listed for final hearinglon
10.10.91.

2.9.91

10.9.1991 SPM&ND

Mr, Girijvalabbhan,for applicant.
Mr.Mathew J-ACGSC

‘The learned counsel for the applicant dees
not wish to press the original applicatien any fur ther,
Accordingly the application i1s dismissed as not pressed

N?Lﬁ«&” L e
(N.Dharmada ° | (s. P.Hukerji)
judicial Member Vice Chairman.

10.9.91
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